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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 259/2025

INTHE MATTER OF:
ANURAG SINGHAL ... APPLICANT
VERSUS
UNIONOFINDIA&ORS ... RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO NO.

RESPONSE ON BEHALF OF RESPONDENT NO. § IN
COMPLIANCE OF THE ORDER DT. 6.10.2025
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL

COPIES OF THE SAID VDA LETTERS DATED
14.08.2023, 19.08.2023, 05.03.2025 ARE BEING
ANNEXED HEREWITH AS ANNEXURE-1.

A COPY OF THE SAID LETTER DATED 29.08.2025
IS BEING ANNEXED HEREWITH AS ANNEXURE-2

A COPY OF THE MOM OF THE SAID MEETING
DATED 09.09.2025 IS BEING ANNEXED HEREIN AS
ANNEXURE-3
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A COPY OF THE SAID SALE DEED DATED
24.09.1952 IS BEING ANNEXED HEREWITH AS
ANNEXURE-+4

A COPY OF THE SAID PHOTOGRAPHS AND
HISTORICAL IMAGERY IS BEING ANNEXED
HEREWITH AS ANNEXURE- 5

A COPY OF THE SAID INTACH LETTER DATED
03.10.2025 IS BEING ANNEXED HEREWITH AS
ANNEXURE-6

A COPY OF THE SAID NMCG LETTER DATED
25.06.2025 IS BEING ANNEXED HEREWITH AS
ANNEXURE- 7

A COPY OF THE SAID LETTER DATED 03.11.2025
AND MINUTES OF MEETINGS OF THE DISTRICT
GANGA COMMITTEE MEETING HELD ON
14.10.2025 ARE BEING ANNEXED HEREWITH AS
ANNEXURE-8

10.

A COPY OF THE SAID UPPCB LETTER DATED
26.10.2025 IS BEING ANNEXED HEREWITH AS
ANNEXURE-9
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11.

A COPY OF THE SAID COMPLIANCE REPORT
DATED 01.11.2025 IS BEING ANNEXED HEREWITH
AS ANNEXURE-10

12.

A COPY OF THE SAID UTTAR PRADESH
BUILDING CONSTRUCTION AND DEVELOPMENT
BYELAWS 2025 OF HOUSING & URBAN
PLANNING DEPARTMENT IS BEING ANNEXED
HEREWITH AS ANNEXURE-11

13.

A COPY OF THE SAID JUDGEMENT DATED
28.04.2016 IS BEING ANNEXED HEREWITH AS
ANNEXURE- 12

THROUGH COUNSEL
‘ /

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar(09jadon@gmail.com

PHONE NO.-6375115224

Date: 24.12.2025
Place: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUN
PRINCIPAL BENCH, NEW DELHI

IN THE MATTER OF:

ANURAG SINGHAL [ SSsSWNgrmbdless 4 APPLICANT
VERSUS

UNIONOFINDIA&ORS e, RESPONDENT(S)

RESPONSE ON BEHALF OF RESPONDENT NO. 8 IN COMPLIANCE

OF THE ORDER DT. 6.10.2025 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL
I, “P ......... KIAABE e iuins aged about ..3%... years
S/o. Lo, Kamman, Jhs, presently posted as (DM Varanasd , do hereby

solemnly affirm and state on oath as under:

1. That I, the deponent in the above captioned matter am fully conversant with

e facts of the case and is competent and authorized to swear the present
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2. That I state that the contents of the affidavit have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER
3. That the allegation of the applicant is against construction being raised by R-
9, Shri Vaari Chemicals Private Limited by the side of river Ganga in
Varanasi. The Applicant has alleged that there was a heritage charitable
institution- Mehta Hospital existing as a three-storey charitable health facility

situated approximately 100 feet from river bank and within the High Flood

horizontal area beyond the original built-up area to convert it into a

commercial hotel

5. That the above-mentioned O.A was listed for hearing on 06.10.2025, wherein
the Hon’ble Tribunal directed the Deponent to file their reply/response. The
relevant portion of the order has been reproduced herein:

“6. Learned Counsel for Respondents No. 2, 7 and 8 seeks four weeks’ time
for filing of the reply which prayer is allowed.

7. List on 05.01.2026 for further consideration 4‘_
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II. PERMISSIONS GRANTED BY VDA

6. That the Varanasi Development Authority (VDA) vide letter dated
14.08.2023, 19.08.2023 & 05.03.2025 had granted permissions for the
proposed repair and renovation work subject to certain terms and conditions
in regards to the respective applications dated 02.06.2023, 08.06.2023 &
15.02.2025 sent by the Project Proponent.

A copy of the said VDA letter dated 14.08.2023, 19.08.2023 & 05.03.2025 are

PRFROVAL BY TOURISM DEPARTMENT  FOR

ISTRATION OF HOTEL

(S5 O i

T t vide letter dated 29.08.2025, the Tourism Department has granted an
approval to the Project Proponent for adaptive reuse of Heritage building
premises as a hotel under Tourism Policy 2022.
A copy of the said letter dated 29.08.2025 is being annexed herewith as

ANNEXURE-2

IV. VDA MEETING CONVENED ON 09.09.2025

8. That further, the Project Proponent had again applied for a grant of permission
to seek exemption in access road and parking, to the VDA on 03.09.2025 and
106.09.2025. In consideration of the same, a meeting of the VDA was convened

on 09.09.2025 under the chairmanship of Vice Chairman, VDA.

%+
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9. That the said meeting was held strictly in accordance with the relevant Uttar

Pradesh Building Construction and Development Byelaws 2025 of Housing &

Urban Planning Department, Government of Uttar Pradesh and the following

concluding points were ascertained:

1.

1.

“On the basis of the powers conferred upon the Heritage Conservation
Committee under Clause 5.3.9, Point No. VIII of the Building
Construction and Development Bye-laws, 2025, it was unanimously
decided that, granting relaxation in place of the prescribed 5-metre
access road (road width), the buildings bearing Nos. K-24/2, 24/3, 24/4,
24/9, K-24/102 and K-24/2-A (Arazi No. 5739, part), situated at
Sheherkhas, Ramghat, Pargana Dehat Amanat, District Varanasi, with
respect to the access road, the presently available road width of 1.5
metres may be accepted subject to the condition that the applicant
institution shall ensure the availability of at least one fire officer on site,
as per standards (but at a minimum), on a 24 <7 basis.

Since the building in question was constructed prior to the
constitution of the Authority, it does not presently comply with the
FAR, setback, and ground coverage norms under the Building
Construction and Development Bye-laws, 2025 currently in force. In

view thereof, relaxation in the relevant norms is granted, site-

speciﬁcally.
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iii.  For providing the requisite parking as per norms, the applicant
institution shall, prior to commencement of hotel operations, be
required to enter into an agreement with another institution that
operates parking facilities, or alternatively, arrange for the
construction and implementation of parking at some other location in

the city.”

A copy of the MoM of the said meeting dated 09.09.2025 is being

annexed herein as ANNEXURE-3

10. That it would be germane to mention here that the said building in question
as stated in the afore mentioned para iv, was constructed prior to the
constitution of the Authority and its origin goes back to 1952, wherein the said
building situated at Ramghat was acquired by one Sri Murarilal Mehta and Sri
Girdharilal Mehta of Ramghat, Banaras, as mentioned in a Sale Deed dated

24.09.1952.

of the said sale deed dated 24.09.1952 is being annexed herewith as

Heritage Hotel. Mapped Google photographs from 2012, 2013 and 2019 prove

the continued existence of the same.

b
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A copy of the said photographs and historical imagery is being annexed

herewith as ANNEXURE-5

V. APPROVAL GRANTED BY INDIAN NATIONAL TRUST FOR

ART AND CULTURAL HERITAGE (INTACH)

12. That vide letter dated 03.10.2025, a 6 member INTACH committee on basis
of their site visit on 01.10.2025, certified the Heritage Building to Hotel

conservation building to the Project Proponent.

13.That further, the 6 member INTACH committee confirmed that this
heritage hotel building conservation work is near completion and is in

accordance with the heritage principles.

A copy of the said INTACH letter dated 03.10.2025 is being annexed herewith

ANNEXURE-6

e Tﬁﬁ‘q"r
?ﬁfom 13373/17g
A\ #4.10.2025

GovT 0?\
\14 That the Deponent vide letter dated 03.11.2025 had informed the Executive

Director, NMCG, New Delhi as under:

1. That a meeting of the District Ganga Committee, was convened on

14.10.2025 which was chaired by the Deponent.

A
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ii.  That in the above context, letter received from the National Mission for
Clean Ganga (NMCG) dated 25.06.2025 was discussed, which mentions
alleged construction activities within the High Flood Level Zone (HFLZ)
of River Ganga in District Varanasi, pertaining to the matter of alleged
unauthorized structural alterations and extensions carried out by M/s Shri
Vaari Chemicals Pvt. Ltd., within
A copy of the said NMCG letter dated 25.06.2025 is being annexed
herewith as ANNEXURE- 7

ii.  That further, the NMCG directed the District Ganga Committee to
immediately invevstigate the matter, conduct necessary field
verification, and take action under the provisions of the River Ganga
(Rejuvenation, Protection, and Management) Authorities Order, 2016.

iv.  Accordingly, in the said meeting, dir.ections were issued to the Varanasi
Development Authority, the Uttar Pradesh Pollution Control Board
(UPPCB), Varanasi, and the Irrigation Department, Varanasi, to take

necessary action and furnish a report of compliance.

A copy of the said letter dated 03.11.2025 and Minutes of Meetings of the

~—— -

15.T];at UPPCB vide letter dated 26.10.2025 has granted CTO to the Project

Proponent for the period from 25.10.2025 to 31.07.2030.

A
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A copy of the said UPPCB letter dated 26.10.2025 is being annexed herewith

as ANNEXURE-9

VIII. COMPLIANCE REPORT DATED 01.11.2025 SUBMITTED BY

DIVISIONAL _FOREST OFFICER (DFO) / MEMBER

Committee, Varanasi, obtained reports from the Secretary, Varanasi
Development Authority, Regional Officer, U.P. Pollution Control Board,
Varanasi, and the Executive Engineer, Bandhi Division, Irrigation

Department, Varanasi, and submitted a compliance report vide letter dated

01.11.2025.

17.That according to the said 01.11.2025 report, Shri Deepak Soppa, the
authorized representative of M/s Shri Vari Chemicals Pvt. Ltd., had applied

for permission to carry out repair/renovation work from the VDA

on property nos. K- 24/2, 3, 4, 9 and K-24/102 Mohalla Ramghat, Ward
Kotwali, Varanasi, situated along the riverbank, in Mauza Shahr Khas,
Pargana Dehat Amanat, Ward Kotwali, Varanasi.

18. That during the field and record verification, it was found that the under
mentioned properties:

i.  Property nos. K-24/2, 3, 4, and 9, Mohalla Ramghat, Ward Kotwali,

i.  Property no. K-24/102, Mauza Shahr Khas, Pargana Dehat Amanat, Ward

Kotwali /&——


Disha Tiwari
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19. It is submitted that the above-mentioned properties were found being
repaired/renovated with the afore-mentioned due permissions obtained
from the Varanasi Development Authority as per the relevant Government
Orders. That furthermore, no additional floor construction was found at the

site.

A copy of the said Compliance  dated 01.11.2025 is being annexed

20.That it is germane to mention here that as per Uttar Pradesh Building
Construction and Development Bye laws 2025 of Housing & Urban Planning
Department Government of Uttar Pradesh under section 5.3.9 Provisions for
Hotels in Heritage Buildings sub section (ii) following provision is mentioned:
“ou(ii) In buildings declared as heritage build;'ngs by Tourism Department,
adaptive reuse of existing residential/ non-residential buildings as hotels
shall be permitted by the Authority. The provisions related to means of
access, ground coverage, FAR, sethacks, means of access, parking etc. may
be relaxed by the Authority on the recommendation of the Heritage
Conservation Commiittee... ...
A copy of the said Uttar Pradesh Building Construction and Development
Byelaws 2025 of Housing & Urban Planning Department is being annexed

A

herewith as ANNEXURE-11


Disha Tiwari

Disha Tiwari

Disha Tiwari
Compliance 
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XI. PIL BEFORE THE ALLAHABAD HIGH COURT IN THE

MATTER OF: KAUTILYA SOCIETY & ORS. VS. STATE OF

UTTAR PRADESH. 2016

21.That it is worthwhile to mention here that the Allahabad High Court in the
matter of Kautilya Society & Ors. Vs. State Of Uttar Pradesh, 2016 vide
order dt. 28.04.2016 in Para A under “Repair Bye-laws and Model Heritage
Bye-laws” directed as under:
“We deem it appropriate and proper to order and direct that all permissions
for repair and development strictly in accordance with the approved Bye-laws
may be processed by the VDA. However, we clarify that this order shall not
be construed as an order permitting the regularization of any construction
which has been carried out in violation of the provisions of the UP Urban
Planning and Development Act 1973 which, in any case, shall be dealt with
in accordance with the provisions of the law by the VDA.”
A copy of the said judgement dated 28.04.2016 is being annexed herewith as

ANNEXURE- 12
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22.That the Deponent, being duty-bound under law, is committed to ensuring
strict compliance with all directions of this Hon’ble Tribunal and undertakes
to adhere to any further orders or instructions issued hereafter, without demur
or delay.

23. Hence, the present response is being submitted for the kind perusal of this

A

DEPONENT

Hon’ble Tribunal and it is prayed that the same be taken on record.

VERIFICATION

Verified at* \/4v3%4¢/ on this 24 day of December, 2025, that the

contents of the above affidavit from paragraphs 1 to 23 are true and correct to
the best of my knowledge and belief. No part of it is false and nothing material

has been concealed therefrom.
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* In buildings declared as heritage buildings by Toursim Department, adaptive reuse of existing
residential/ non-residential buildings as hotels shall be permitted by the Authority

* Road Width - Heritage buildings, proposed lo be used as heritage hotels, shall be permissible on
existing road width of at least 5 meters in areas which have traditionally considered to be
religious and spiritual hotspots wherein most of the roads are narrow. In case of non-heritage
areas, minimum width of existing approach road shall be 7.5 meters.

» Parking - Heritage buildings proposed to be used as heritage hotels, situated on narrow roads in
urban areas which arrange for dedicated alternative parking on wider roads (more than 12-m)

and provide jbr park and ride system from Hotel to parking place shall be permitted.
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®
Relaxations - The provisions reluted to meany of access,

ground coverage, FAR, setbacks, means
of access, par king eic. may be

relaxed by the Authority on the recommendation of the Heritage
Conservation Commitee.
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* The 1120 sq. mt. land lease as il was given to previous owner be given lo the new owner of

the property adjacent to this land for 30 years on rental agreed mutually by the Municipal

Corporation and the owner of the property. (Time one week Action by the Municipal
Commissioner, Varanasi)

The buyer of the property can take up renovation, retrofilting, repair and conservation

works inside the building without impacting the facade. (Time one week, Action by the Vice
Chairman, Development Authority, Varanasi)

Culture Department to issue adaptive reuse permission and register the hospitality unit in
15 days time. (Time two weeks, Action by the Principal Secretary, Culture.)
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SALE DEED dated 24, 9. 1952,
e Volume No., 384

- Pages 48 to 54
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f i ational Trust
R for Art and

INTACH| Cultural Heritage

VARANASI CHAPTER

A.ShOk KQPOOI‘ Date
Convener
Varanasi Chapter
03/10/2025

To,

M/S.SRIVAARI CHEMICALS (P)LTD
Door no. K-24/2, 24/3, 24/4, 24/9, K-24/102 and K.24/2-A

Shaharkhas, Ramghat, Pargana Dehat Amanat,
Varanasi- 221001

Dear Sir,

Subject: Certification of Heritage Building to Hotel Conservation.

With reference to your mail , the following INTACH members visited your property on

01.10.2025.

The Following 6 member INTACH team visited your site .

1)Anurag Chandra- Addl Co Convener INTACH Varanasi and a leading

~ builder/exporter.
2) Anil Keshari- Addl Co Convener INTACH Varanasi and a leading wholesaler of Spices
and dry fruits. ‘
3) Abhijit Agrawal- INTACH Member Hotelier.
Coordinator Heritage Tourism Cell of INTACH

mar - INTACH member.

dent Tourist Guide Association Varanasi.

i- INTACH member. Coordinator Heritage Walk Group of INTACH

d Past President Tourist Guide Association. Honorary Gen Sec -
tary Varanasi Tourism Guild .

Home Stay and bnb Association of VARANASI. Joint secre
6)Ashok Kapoor Convener INTACH Varanasi and Member National Level

Heritage Tourism Advisory Committee of INTACH Delhi.

4) Akhilesh Ku
Varanasi. Presi
5)Jainendra Ra
Varanasi. Convener an

We are happy to notify the below points during your site visit.

1)This heritage building fagade is bringing back old Benares heritage features aligned
with Varanasi Ghats.
2)From the Ganges view hand railing Jalli is made with local chunar stone adding more

beautification to the entire building.
3) Ghat pathway is repaired with Chunar stone for comfortable walk to the pedestrians.

4) We found , 50KLD STP plant was erected for water treatment and there will be no

pollution from this hotel.
5) We found CPCB IV + rated 2 no's 320 KVA Capacity of Gensets with proper Chimney
for pollution free environment .

D. 59/103, D-1, Sigra, Varanasi-221010 Mob: 9839150160 Ph # 0542-2221941 e-mall : ashokkapoorvaranas hoo.
i@ya n

G Scanned with OKEN Scanner




ational Trust

for Art and
INTACH | Cultural Heritage
VARANASI CHAPTER
Ashok Kapoor - e
Convener ‘ :
Varanasi Chapter
e

é) There is no change in the entire property except renovation to bring back to the
usage for Hotel Usage.

7)We found 65 KW Solar plant on the rooftop to generate green energy.

Now , we here by confirm this heritage hotel building conservation work fs near
completion according to the-heritage principles and we are happy about this hotel
coming on the Ghats.

With best regards
For INTACH Varanasi Chapter

0 b Gedeedra e B

K KAPOOR Akhilesh Kumar Jainendra Rai
Convener Member Member

D. 59/ 'y ' » B
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National Mission for Clean Gaﬁga

(COURT MATTER: PRIORITY)
FiNo. L-25012(11)/12/2025-0/ ED(TECH)-NMCG Date: 25.06.2025
Subject; Request for Action -

Singhal Vs. Union of India

and Submission of Status Report in OA No. 259/2025 — Anurag
Varanasi

& Ors. - Alleged Construction in High Flood Level Zone (HFLZ),

This is with reference to Original Application No. 259 of 2025, titled /inurag Singhal
Vs. Union of India & Ors., pending before the Hon'ble National Green Tribunal, Principal

Bench, New Delhi, The National Mission for Clean Ganga (NMCG) has been impleaded as
one of the respondents in the matter,

2. The original application was listed before the Hon'ble Tribunal on 26.05.2025,
wherein the applicant in the matter has raised the- issue of unauthorised construction by
Respondent No. 9 M/s Sri Vaari Chemicals Private. Limited in close proximity to the river
Ganga in Varanasi, alleging that a three storey charitable health. facility (Mehta Hospital),
located approximately 100 feet from the riverbank and within the High Flood Level Zont;
(HFLZ), is being structurally modified through the addition of extra floors and horizontal

expansion beyond its original built-up area, with the intent to convert it into acommercial hotel,
thereby potentially violating environmental norms, river conservation regulations, and heritage

protection guidelines. Copy of the order dated 26.05.2025 and original application is attached
as ‘Annexure — 1’ for your kind reference.

3. In this regard, NMCG requests the District Ganga Committee to urgently examine
the matter and verify whether the construction activitics undertaken by Respondent No. 9 fall
within the prohibited zone or violate any applicable.norms felated-to riverfront development,
floodplain regulation, or environmental safeguards under the Ganga conservation framework.
In particular, attention is invited to Section 55 of the NMCG Authority Notification, 2016

which empowers District Ganga Committee to conduct inspections, monitor compliance, and
take enforcement action against any activity detrimental to the river ecosystem. Necessary
coordination with local bodies and regulatory agencies may also be undertaken to assess the

legality and environmental impact of the construction in question.

P

TGRS, (T wanE, o) Aes @ T W 59, TR TeR @ ymia Refe dknad)
YW del, AoR SHEE WvAd WRefedd, 3w e, a8 el - 110002

NMCG, {A Registered Society under Ministry of Water Resources, River Development & Ganga Rejuvenation, Gowt. of India)
First Floor, Major Dhyan Chand National Sfadium, India Gate, New Delhi-110002
Ph : 011-23072900, 23072901

. 298003)
Fite No. L-25012(11)/12/2025-0/0 ED(TECH) NMCG-NATIONAL MISSION FOR CLEAN GANGA (Computer No

ON FOR CLEAN GANGA on 1570972025 05:38 pm
Generated from eOffice by Arpita Kumari, CONSULTANT(AK)-0/0 ED(TECH), CONSULTANT (LEGAL), NATIONAL MISS!
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4. Accordingly, it is requested that appropriate action be initiated. under the above-
mentioned provision, and a status report containing factual findings, observations, actions
taken, and recommendations be submitted to NMCG at the earliest. This will enableNMCG to
take further appropriate steps in compliance with the directions of the Hon'ble National Green

Tribunal.
Rt

Anup Kumar S_.'rivas’tava‘
Executive Director (Technical)
To,

District Magistrate, Chairperson, District Ganga Committee, Varanasi, Uttar Pradesh;
Collectorate Compound, Hamrautia,

Varanasi, Uttar Pradesh 221102,
dmvar@nic:in

Copy for information and necessary action fo:
1. The Project Director, SMCG, Uttar Pradesh

Piot No. 18, Sector 07, Gomti Nagar Rd, Sector 18, Gomti Nagar, Lucknow,
Uttar Pradesh 226010, .

pd@smcg-up.org

2. PSto DG, NMCG, ps.dgf@nmcg.nic.in
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Uttar Pradesh Pollution Control Board

URPCE

%,g’«& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : GREEN Application Id : 34161587
252813/UPPCB/Varanasi(UPPCBRO)/CTO/both/VARANASI/2025 Date: 26/10/2025
To,
M/s

SRIVAARI CHEMICALS PRIVATE LIMITED

Hotel Project located at K-24/2,24/3,24/4,24/9,24/102, Pargana Dehat Amanat Tehsil,
VillageShahar Khas, Mohalla Ramghat Kotwali, Rajghat, Varanasi, Uttar
Pradesh,VARANASI,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SRIVAARI CHEMICALS PRIVATE LIMITED located at Hotel Project
located at K-24/2,24/3,24/4,24/9,24/102, Pargana Dehat Amanat Tehsil, VillageShahar Khas, Mohalla
Ramghat Kotwali, Rajghat, Varanasi, Uttar Pradesh, VARANASI,. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA SRIVAARI CHEMICALS PRIVATE LIMITED granted for the period from 25/10/2025 to
31/07/2030 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 Hotel (No. of rooms- |45 Numbers/Day
45)

2 |Restaurants (Sitting |01 Numbers/Day
Capacity- 36 Persons)

3  |Banquet Hal 01 Numbers/Day
(Capacity-70 Persons)

4 All day dining 02 Numbers/Day
restaurant Seating
capacity -102

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic 45 KLD STP 15 KLD treated
water discharge in
sewer line of
Nagar Nigam,
Varanasi

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
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In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

1 pH As per E (P) Rules,
1986

2 BOD As per E (P) Rules,
1986

3 COD As per E (P) Rules,
1986

4 TSS As per E (P) Rules,
1986

5 Oil and grease As per E (P) Rules,
1986

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH As per E (P) Rules, 1986
BOD (mg/L) As per E (P) Rules, 1986
3 Fecal Coliform As per E (P) Rules, 1986
(MPN/100m!l)
4 TSS (mg/L) As per E (P) Rules, 1986

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details
S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Seurce
1 | 320 KVA-2 HSD 02 Particulate | As per E (P)
nos. Matter Rules, 1986
Emmission Quality Standards
S No. Stack no Parameters Standards
1 02 Particulate Matier | As per E (P) Rules,
1986
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In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.




302

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This consent to Operate is being issued to M/s Srivaari Chemicals Private Limited (Hotel Avantika)
House No. K 24/2, 24/3, 24/4, 24/9, K 24/102 and K 24/2-A, Sharkhas, Ramghat, Pargana-Dehat Amanat,
Tehsil-Sadar, District-Varanasi.

2. This CTO order is valid from 25.10.2025 upto 31.07.2030 for Hotel Industry (Fooding & Lodging)- 45
Rooms (Including 6 suits), 1 No. Roof top Restaurants (Sitting Capacity- 36 Persons), 01 No. Banquet Hal
(Capacity-70 Persons) & All day dining restaurant Seating capacity (Cover area+Oper area)-102 Seats.

3. The Hotel should install electromagnetic flow meter on bore well, inlet and outlet of STP.

4. The consumption of electricity, nutrient and chemicals in operation of STP must record on logbook
regularly.

5. The Hotel should reuse maximum treated in flushing, floor washing and gardening and remaining 15 KLD
treated water discharge into sewer line of Nagar Nigam, Varanasi.

6. The Hotel shall operate all units of STP regularly.

7. The Hotel shall maintain good housekeeping in hotel premisses.

8. The hotel shall submit treated water analysis report of STP within one month and after every six month
analyzed by Board or NABL accredited laboratory.

9. The Hotel shall submit Environment Statement to this Board as per provision of Environment (Protection)
amendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year.

10. The hotel shall comply provisions and standards notified vide GSR 794(E), dt. 04.11.2009 by MoEF,
Govt. of India under E(P)Act, 1986.

11. Green belt of suitable species able to attain 8-10 meter height on maturity shall be developed in multi-
lineate staggered manner on a minimum 33% of the land on which the industry is established as per the
“Protocol for Development of Green Belt" notified vide Board Office Order No.H16405/220/2018/02 dated.
16.02.2018 in this regard and is available at URL http://www.uppcb.com/pdf/Green -belt-
Guide_160218.pdf. If land area is not availabe for plantation within premisses then hotel should carried out
plantation near by area of hotel premisses.

12. The hotel shall use H.S.D. as fuel in D.G. sets capacity 320 KVA D.G. Set-02 nos.

13. The DG set should have minimum stack height 0.2x under root KVA from roof-top of the nearest
building with acoustic enclosure and monitoring of noise level, stack emission and ambient air quality
should be done by the laboratory recognized under Environment (Protection) Act, 1986 and report be sent to
the Board.




303

14. The hotel shall obtain NOC from Ground Water Department for abstraction of ground water within 01
months and shall be submitted to State Board.
15. The hotel shall install rain water harvesting system as per guidelines of ground water department.
16. The hotel should obtain necessary permission from all competent authority and a copy of this shall be
submit to State Board.
17. This Consent of the hotel is automatically considered abrogated after receiving public grievances
regarding air/ water pollution against the hotel and the confirmation of the complaint by UPPCB.
18. The hotel shall operate in such a way so that is does not affect the surrounding environment and
population.
19. The hotel shall fully comply notification of MoEF & CC on dated 04.11.2009 regarding hotels,
restaurants, Banquet halls etc. effluent standards.
20. The hotel shall comply with the guidelines of Mechanism/Guidelines for Control of Pollution and
Enforcement of Environments Norms at Individual Establishments and the Area/Cluster of
Restaurants/Hotels/Motels/Banquets etc.
21. Generated hazardous waste shall be stored temporarily in the factory premises and disposed off through
authorized TSDF after obtaining authorization from the Board.
22. The Order issued by Hon'ble Courts/Hon'ble NGT and direction issued by MoEF & CC, Central
Pollution Control Board, U.P Pollution Control Board etc shall be complied by the hotel.
23. The hotel shall comply with the provisions of the Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended, Public liability insurance Act, 1991, Plastic Waste Management Rules 2016, Solid Waste
Management Rules 2016, Construction and Demolition Waste Management Rules, 2016 & Hazardous and
other Waste (Management and Transboundary Movement) Rules 2016 (Whichever is applicable).
24. The conditions mentioned in the consent shall be complied by the hotel and submit the compliance report
to UPPCB within the stipulated time period.
25. This CTO will be subject to the decision/order passed by Hon'ble National Green Tribunal, New Delhi in
OA No. 259/2025 "Anurag Singhal vs. Government of India and others".
26. The hotel shall submit a bank guarantee of Rs. 600000/= (Six Lac Only) in the State Board within one
month.
27. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof.

ROHIT E;&'S‘&%‘L’.ﬁ

2025.10.26

SINGHGZ:]O’.)S +05'30' Regional Ofﬁcer

Copy to:

Chief Environmental Officer (Circle-6), U.P. Pollution Control Board, T.C. 12V, Vibhuti Khand, Gomati
Nagar, Lucknow for information please.

ROH | T oigiaty signed

by ROHIT SINGH

SINGH o650 sos30 Regional Officer
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1. The 1120 Sqm land lease as it was given to previous owner be given

to the new owner of the property adjacent to this land for 30 years
On rental agreed mutually by the Municipal Corporation and the

Owner of the property. (Time one week action by the Municipal

Commissioner, Varanasi)
2. The buyer of the property can take up renovation retrofitting repair

and conservation works inside the building without impaction the
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* facade. (Time one week action by the Vice Chairman Development

Authority Varanasi) . '
3. Culture Department to issue adaptive reuse permission and register

the hospitality unit in 15 days time(Time two weeks action by the

principal Secretary Culture.)
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UIRG IMRY BT YT 37T foreraq & “Going through the averments in the petition
and the representation made, besides the fact that Mehta Hospital, a necessary party,
hgs not been impleaded, we do not find any public interest involved in the matter. If the
petitioner who is Managing Chairmen of the trust has any legal grievance qua the
construction raised by the Mehta Hospital, he may approach the appropriate
authority/civil court for remedy. 4 In view of the above, petition is dismissed.”
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Uttar Pradesh Building Construction
and Development Byelaws 2025

Byelaws for Urban Development Authorities

Housing & Urban Planning Department Version TMPRS

Government of Uttar Pradesh
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Uttar Pradesh Building Construction and Development
Byelaws 2025

Housing and Urban Planning Department
Government of Uttar Pradesh
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Hotels

Al Road Width (>24 -

Road Width (Upto12m)|Road Width (>12 -24m) 45m)

Road Width (>45m)

Non-Built-up Area

Hotels

25 | NA | NA | 25 | 1.25 | 1.25 | 5.0 25 | 3751875 25 | UR

Note-1:

BFAR —Base FAR, PFAR — Purchasable FAR, PPFAR — Premium Purchasable FAR, MFAR — Maximum Permissible

FAR which includes Base FAR, UR — Unrestricted FAR.
Note-2: In green building, additional FAR over and above maximum permissible FAR shall be provided as per Chapter 9.3 of
the building byelaws.

5.3.6 Minimum Setback

The minimum setback requirement for hotel buildings shall be as per paragraph 3.2.4 of the building
byelaw.

5.3.7 Parking Requirements

Parking requirements for hotel buildings shall be as per paragraph 3.3.4 of the building byelaws.

5.3.8 Basement

The permissibility of basement in hotel buildings shall be as per paragraph 3.3.3 of the building
byelaws.

5.3.9 Provisions for Hotels in Heritage Buildings

)

As per UP Tourism Policy 2022, Heritage hotels will be defined as per the Ministry of Tourism,
Government of India guidelines according to which the heritage value old buildings/
forts/havelis/kothis/castles constructed prior to 1950, on being operated as hotels will be included
in the category of heritage hotels. Heritage hotels can be of any size and dimension. Heritage
Homestay refers to those units wherein the tourist resides with the owner or any of his/her family
member in the usual place of residence which must be a heritage building.

\/(6 In buildings declared as heritage buildings by Toursim Department, adaptive reuse of existing

(iii)

(iv)

)

residential/ non-residential buildings as hotels shall be permitted by the Authority. The provisions
related to means of access, ground coverage, FAR, setbacks, means of access, parking etc. may
be relaxed by the Authority on the recommendation of the Heritage Conservation Committee.

FAR incentive — Subject to the approval of competent authority, FAR incentives may be provided
for heritage building owners who undertake restoration and conservation work, promoting
preservation of historic structures. Higher FAR for heritage buildings being adaptively reused
for compatible purposes, such as hotels, restaurants, or museums, to encourage their economic
viability. Heritage features such as ornate facades, balconies, or courtyards, may be exempt from
FAR calculations, allowing owners to preserve these essential elements. Heritage building
owners incorporating green building features such as solar panels, rainwater harvesting, or energy
efficient systems shall be offered FAR bonus of 0.25 or 0.50 over and above base FAR.

Road Width - Heritage buildings, proposed to be used as heritage hotels, shall be permissible on
existing road width of atleast 5 meters in areas which have traditionally considered to be religious
and spriritual hotspots wherein most of the roads are narrow. In case of non-heritage areas,
minimum width of existing approach road shall be 7.5 meters.

Parking - Heritage buildings proposed to be used as heritage hotels, situated on narrow roads in
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Chief Justice's Court
Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 31229 of 2005

Petitioner :- Kautilya Society Thru' General Secy. & Another
Respondent :- State Of U.P. Thru' Principal Secy. & Others

Counsel for Petitioner :- Neeraj Tiwari,Neera Tiwari,S.T. Ali,Sandeep
Chaturvedi,Suneet Kumar,Suneet Tewari, Tahir

Husain,U.N.Sharma, Virendra (In Person),Vrinda Dar

Counsel for Respondent :- C.S.C.,A.N.Tewari,Ajay Kumar Singh,Ajit
Kumar Singh,C.K. Parekh,Gyan Prakash,Manish Goyal,Prakash
Padia,Q.H. Siddiqui,Raunak Parekh,Sanjay Kumar Om,Shambhu
Chopra,Swati Agrawal,Vivek Varma

Hon'ble Dr. Dhananjaya Yeshwant Chandrachud,Chief Justice
Hon'ble Dilip Gupta,J.

In the affidavit which has been filed by the Superintending

Engineer of the Varanasi Development Authority' on 17 February

amended afte
after which the bye-laws have been adopted by VDA. Bye-law 3.1.10

as amended contains provisions for regulating repairs and

ithin 200 meters of the banks o

reconstruction of buildings situat
the river. At this stage, we may note that bye-law 3.1.10 has provided
a complete mechanism to ensure that no new or fresh construction is

raised in a manner that would either alter the exterior portion of an

existing building or result in an alteration of the footprint, ground
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coverage area, floor area ratio or height of the building.

The amended bye-laws also include various other requirements
including the submission of the plan in respect of the existing
building and relevant documents and contain stipulations to the effect
that there would be no change of the use of the existing structure and
there would be no discharge of sewage into the river. Provisions have
also been made for inspection of the constructions so as to enable the
development authority to verify that there has been a breach of the

bye-laws.

Development so notified on 20 Janua

s DL I IR Grin Tt iongicotys TG

Model Heritage Bye-laws which have bee
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Construction and Development

the approved Bye-laws may be processed by the VDA. However, we

clarify that this order shall not be construed as an order permitting the
regularization of any construction which has been carried out in
violation of the provisions of the UP Urban Planning and
Development Act 1973 which, in any case, shall be dealt with in

accordance with the provisions of the law by the VDA.

B. The Project of Inland Waterways Authority of India (IWAI)

The Inland Waterways Authority of India, which is a statutory
body constituted under the Inland Waterways Authority of India Act
1985, is proposing to develop a multi modal water terminal at Ram
Nagar, Varanasi. The land acquisition proceedings were completed in
2010 and approximately 5.6 hectares of land have been acquired.
Among the waterways which have been declared as National
Waterways, in implementation of the provisions of Section 14, is
NW-1 which covers the Ganga — Bhagirathi — Hooghly river system
from Allahabad to Haldia at a distance of 1620 Kms, traversing the

States of Uttar Pradesh, Bihar, Jharkhand and West Bengal.

2 IWATI Act
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Permanent jetties with mechanical handling facilities have
been set up at Patna and Kolkata in addition to which jetties for
berthing facilities have been provided at two other places. The project
envisages as many as twenty floating terminals at various locations
between Haldia and Allahabad. The Vice Chairperson of IWAI, who
has assisted the learned Senior Counsel during the course of the
hearing of these proceedings, has stated before the Court that the
project is being implemented with the technical and financial
assistance of the World Bank involving a total of USD 859 million.
The project at Ram Nagar is on the south bank of the river and
involves the construction of off shore jetties which will not impede

the flow or current of the river.

The Environmental Impact Assessment Notification of the
Ministry of Environmental and Forests dated 14 September 2006
covers in item 7 (e) of its schedule, projects for ports and harbours,
The Court has been apprised of the fact that though the provisions of
the notification of MOEF dated 14 September 2006 are not attracted
to the project, detailed environmental impact assessments and

cumulative impact assessments have been carried out for the project.

The learned Additional Solicitor General of India has placed on
the record a copy of the Draft Environmental Assessment Report in
respect of Phase 1A of Multi Modal River Water Terminal at Ram

Nagar, Varanasi. The submissions which have been made before the
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Court indicate that the draft EIA report deals with the environmental
impact assessment up to the stage of the commissioning of the
project and hence, it would be appropriate if IWAI also undertakes to
carry out an environmental impact assessment of the position after
the commissioning of the project. We deem this suggestion to be fair
and proper and the suggestion of the learned Amicus Curiae has not

been opposed by the IWAL

Accordingly, we allow the application which has been filed by
IWALI and permit the authority to proceed with the project, subject to
the receipt of all the required statutory clearances. This shall,
however, be subject to the condition, which we have proceeded to
accept of a requirement of obtaining an environmental impact
assessment in respect of the project after the date of its

commissioning.

C. Repair and Construction of Ghats

Applications have been submitted by the State (Irrigation
Department) and (Jal Nigam) for (i) construction and development of
four new Ghats on the banks of the river Ganga at Varanasi; and (ii)

for carrying out the work of repair at the Ghats.

L By orders dated 11 September 2014 and 29 January 2015, this

Court had directed both the Union Government and the State

Government to extend cooperation in the preparation of a
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comprehensive analysis and plan by a team of experts, consisting of
eminent persons drawn from diverse branches, including
conservation architecture, ecology, hydro-geology, civil engineering
and urban planning for the purpose of formulating a perspective plan
for preserving the intrinsic character and heritage importance of
Varanasi. The issues which were flagged in the order of this Court

included the following:

“(i) identification of the historic ghats, assessment of their
heritage value, determining the present condition as well as the

need and extent of restoration;

(ii) repair of old constructions along side the banks of the
river and the need to monitor the nature of the work that would

be permitted and implemented;
(iii) monitoring any new construction;

(iv) pollution of the river caused due to new constructions

along side the ghats;
(v)  public utilities and services on the ghats;
(vi) sanitation and hygiene along side the ghats;

(vii) addressing the issue of ecological imbalance.”

In pursuance of the order of this Court, a notification has been
issued by the Union Government (National Mission for Clean

Ganga), Ministry of Water Resources, River Development & Ganga

Rejuvenation. A committee of experts has been constituted consisting




317

of the following members:

“j,  Chairman, Varanasi Development Authority.....Chairman
ii.  Nominee of State Government, Uttar Pradesh

iii. Commissioner, Nagar Nigam, Varanasi

iv.  District Magistrate, Varanasi

V. Shri Jahnwij Sharma, Director- Conservation, ASI
(Representative of Ministry of Culture, Govt. of India)

vi.  Shri R.P. Singh, Supdt. Engineer, CPWD, Varanasi

(Representative of Ministry of Urban Development,
Govt. of India)

vii. Shri Udit Ratna, Town & Country Planner, Town &
Country Planner Organization

(Representative of Ministry of Urban Development,
Govt. of India)

viii. Regional Director, Central Ground Water Board,
Lucknow

(Representative of MoWR, RD & GR, Gol as Hydro-
geology expert)

ix.  Nominee, Department of Environment, Govt. of UP (as
Ecology expert)

X. Additional Mission Director, National Mission for Clean
Ganga, MoWR, RD & GR, Delhi

«e.weee..Member Convener”

The terms of reference of the committee are as follows:

€3

L To preserve and restore the intrinsic character and
heritage importance of Varanasi Ganga Ghats with
comprehensive analysis and Plan.
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ii.  Identification of the historic Ghats, assessment of their
heritage value, determining the present condition as well as the
need and extent of restoration of existing Ghats and proposal
of new Ghats.

iii. Consider and recommend repair of old constructions
alongside the banks of River Ganga and the need to monitor
the nature of work that may be permitted.

jv.  Assess the extent of pollution and recommend mitigative
measures arising due to new construction, waste disposal,
throwing of pious materials, and river-surface cleanliness along
the Ghats.

v.  Mechanism for monitoring of new construction, if any
that may be permitted.

vi.  Public utilities and services, sanitation and hygienic
condition alongside of the Ghats.

vii. Addressing the issue of ecological imbalance.”

In the application which has been filed by the State (Jal
Nigam) for repair of the Ghats, it has been stated that the plan for
repairs has been sanctioned by the State Government so as to ensure
the availability of basic infrastructure to cater to the needs of
domestic and international tourists and pilgrims by providing
facilities of toilets, drinking water, information kiosk, guiding tours,
telecommunications and other ancillary facilities. The sanctions

which were received cover the period from 2011 to 2015, details of

which have been provided as follows:

“The plan for the year 2011-12 envisages installation of

-
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electrical poles, sanitary and plumbing equipment, external
illumination and also dismantling work, amongst other things
for which the Government has been pleased to sanction the

amount of Rs. 1165.96 crores.

The plan for the year 2012-13 for which a sanction for an
amount of Rs. 1173.85 crores has been accorded, envisages
construction of horticulture operations, street furniture, earth
work, dredging work, clearance of site and civil and

conservation work.

The plan for the year 2013-14 has been sanctioned at a total
cost of Rs. 1174.81 lacs and the plan for 2014-15 has been

sanctioned at an estimated cost of Rs.1155.31 lacs.”

In our view, now that a broad based committee has been
constituted by the National Mission for Clean Ganga, consisting both
of the representatives of the State Government as well as the Union
Government, it would be appropriate and proper if the proposals for
repair of the Ghats are placed before the committee. The terms of
reference of the committee include the preservation and restoration of
the intrinsic character and heritage importance of the Ghats on the
banks of the river at Varanasi. The terms of reference are broad

enough to cover proposals for repair and restoration of the Ghats.

Hence, we are of the view that it would be but appropriate and
proper that the broad based committee which has been constituted

considers the proposals which have been moved before the Court.

Upon the receipt of the consent of the committee, the State




320

10

Government would be at libgrty to proceed with the work of repair.
In order to facilitate the fulfillment of the urgent need of repairing of
the Ghats and to provide amenities to tourists, pilgrims as well as the
local residents who visit the Ghats on a daily basis, we would request
the committee initially to meet at least once every fortnight so as to
facilitate an early decision on the proposal for repair. Once the
requisite consent has been granted, the committee would be at liberty
to schedule its meetings in accordance with the exigencies of work.
To facilitate the work of repair of the Ghats, we lift the order of
restraint. We clarify that subject to the above, the interim order shall

not stand in the way of the carrying out of repairs to the Ghats.

II.  Insofar as the proposal for the construction of four new Ghats
is concerned (the learned Chief Standing Counsel has informed the
Court that the initial proposal for four Ghats has now been enhanced
to five new Ghats), we propose to issue a direction to the effect that
this proposal should also be initially placed before the committee
constituted on 17 February 2016 by the office memorandum referred
to above. This application which has been submitted before the Court
for construction of new Ghats and for the grant of permission by the
Court would be taken up after the committee has an opportunity to
consider the proposal and to submit a report in regard thereto

containing its observations and findings. The committee would be at

liberty to consider the matter from all its perspectives and suggest
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such environmental and other safeguards as may be necessary if the
proposal is found to be in order. We would request the committee to
finalize its report on these aspects preferably within a period of two
months from today. We direct that the representative of INTACH be

also associated with the work of the committee.
Order on the Order Sheet

We direct that these proceedings be listed on 27 May 2016 at

2:00 pm so that the Court can be apprised of the status of the

proceedings.

Order Date :- 28.4.2016
RK

(Dilip Gupta, J) (Dr D Y Chandrachud, CJ)
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C.M. Application No. 135071 of 2015
Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 31229 of 2005

seskk

Hon'ble Dr. Dhananjaya Yeshwant Chandrachud,Chief Justice
Hon'ble Dilip Gupta,J.

Allowed.

For orders, see order of date passed on the order sheet of

the petition.

Order Date :- 28.4.2016
RK

(Dilip Gupta, J) (Dr DY Chandrachud, CJ)




